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1
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. No. 622 of 2024
IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON

BEHALF OF RESPONDENT NO. 34, M/S SHIVALIK PROCESSOR

MOST RESPECTFULLY SHOWETH:
1. That the present objections are being filed on behalf of M/s Shivalik

Processor, the Respondent No. 34, in compliance with the direction
dated 27.02.2025 passed by this Hon’ble Tribunal, wherein the
recently impleaded industries in the Barhi Industrial Area matter were
directed to file their objections to the Joint Committee Report dated
03.01.2025.

2. That at the outset, it 1s submitted that the observations in the Joint
Committee Report (hereinafter “the Report”) do not correctly reflect
the compliance status of the Answering Respondent’s unit. Certain
findings in the Report appear to be based on assumptions and outdated
assessments, rendering them inconsistent with the Answering

Respondent’s current operational realities.
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That the Answering Respondent operates a textile pre-treatment and
dyeing unit at Plot No. 416, HSIIDC Industrial Estate, Barhi, District
Sonipat, Haryana. It holds valid Consents to Operate (“CTO”) under
the Water and Air Acts up to 30.09.2029, and runs a calibrated
Primary Effluent Treatment Plant (“PETP”) along with real-time

water-usage monitoring.

OBJECTIONS TO THE JOINT COMMITTEE REPORT:

That HSPCB team inspected the unit on 08.08.2024; on that basis
Show-Cause Notice (SCN) No. HSPCB/SR/2025/2650 dated
02.01.2025 was issued by HSPCB citing alleged deficiencies with
environmental compliance. A comprehensive, document-backed
reply dated 08.02.2025 was furnished within time. True copies of the
HSPCB Show Cause Notice and Reply issued to the Show Cause
Notice along with documents are collectively annexed hereto and

marked ANNEXURE R-1.

That the SCN extrapolated an average production of 4.2 MT/day by
converting finished-goods numbers into tonnage and treating
outsourced “ready material” as in-house output. After internal audit
and staff training, production registers now clearly segregate
outsourced fabric; actual dyed output remains well within the

consented 2 MT/day.

That contrary to the allegations in the SCN, the Answering
Respondent submitted that daily logbooks for tube-well abstraction,
process usage and PETP discharge are maintained and have been

produced vide the Reply to HSPCB Show Cause Notice. The SCN
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did not cite any missing dates; the allegation stems from a misplaced

file that has since been restored.

Effluent parameters & “dilution” allegation

o The BOD Reduction of 75% and COD Reduction of 70% does
not necessarily indicate dilution, but rather reflects the
effectiveness of our treatment system.

o The Jet Dyeing machines operating at the unit of the Answering
Respondent operate at a liquor ratio of 1:8. Since not all
garments undergo washing, a significant portion of water loss
occurs during the tumble drying process.

o Only washing (involving hydrogen peroxide, acid and tumble
drying) operations were running on the inspection day, yielding
naturally lower COD.

o Independent NABL-accredited analysis appended to the reply

confirms that PETP outlet meets limits without dilution.

Hence the inference of freshwater dilution is unfounded.

That the Answering Respondent further submitted in its reply that
apparent disparity between water abstraction and effluent flow is
attributable to (i) evaporation in tumble dryers, (i1) moisture retention
in processed fabric, and (iii) reuse of hot-wash liquor. Calibrated
flow-meters were supplied for verification; the JCR overlooks this

material.

That furthermore, 6-lakh-kcal boiler consumes biomass briquettes

whose calorific value varies. Recorded usage of up to 30 MT/day



4.7.

4.8.

4.9.

5243

represents fuel received, not fuel fired; daily firing remains below the
consented equivalent of 2 MT/day. Detailed fuel-ledger and
weighbridge slips substantiate compliance. All flow-meters at PETP
inlet, outlet and fresh-water line were re-calibrated in December
2024. An IoT-based dashboard now uploads 15-minute averages to

the Board’s server.

The inspection was conducted on 13.08.2024, while the SCN was
issued on 02.01.2025. During this period, all identified issues have
been addressed already. The current compliance status reflects

diligent adherence to environmental norms.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their
families. The answering respondent is a key contributor to the textile
industry, and any undue penalties or restrictions would harm not only
the unit but also suppliers, vendors, and small businesses that rely on

its operations.

That in view of the above submissions, the Answering Respondent
also prayed that the allegations in the Show Cause Notice be
reconsidered, as they were based on incorrect assumptions and lacked
substantive evidence. The Respondent requested that its compliance

measures be duly recognized. The Answering Respondent reiterated
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its commitment to upholding all regulatory standards and sought a fair

and just resolution of the matter.

5. That the Answering Respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

6. The Answering Respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

AFFIDAVIT

I, Pramod Kumar Sharma S/o Shiv Kumar , aged about 43 years R/o
804/2/22, 4, Gandhi Nagar, Gurgaon, Haryana-122001, do hereby solemnly

affirm and stat as under:

1 That I am the authorized signatory of Respondent No. 34 , M/s
Shivalik Processor., having its office at 416, Phase-I, Barhi Textile
Park, HSIIDC Industrial Area, Barhi, NH1, Sonipat, Haryana-131101,
in the aforesaid Original Application, I am aware of the facts and

circumstances of the case in my official capacity as stated above and

NOATRY
Sachip
Ganaur

ey. No. 16741

as part and parcel of this Affidavit and the same is not being

reproduced for the sake of brevity.

S0 8\ I say that the documents / annexure produced along with the reply are

true copies of its originals.
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For SHIVALIK PROCESSOR

——oyreee]
PARTNER

DEPONENT
VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been

concealed therefrom. No part of it is false.

Verified at Ganaur on this 19" day of February, 2025.

DEPONENT

For SHIVALIK PROZESSOR

et o

/*
ity 3\.1\)./2030

\_,4\"/

.0_;:\‘\\‘/

ATTCSTED

7 - ) —

’ EENTARY
Ganaur Dist. unepat



_ ANNEX 1

\ LUTION OARD —
g POt CONTROL B =21
HARYANA SToArT 5, part-11, Sonipat, Ph. - 0130-2236119 {-"_ —=
a}!ﬁb , ;FE plot No. 1/ ScEEtnlﬁ“ b: - bspcbiosiiamail.com \)' o 74
e e e
—
Dated: O-?J 0{}4’5

o HSPCB/SR/2025/ S

To
ni/s Shivalik Processorn .
__Plotnae, 416, HslPC _Industrial Egtat_gj_ﬂ[ln.
District Gannaur, gonipat, Haryana
Sul: Show Caust Notice for Closure under section 33-A of Water Act, 1974, prosecution action
1974, revocation of consent uls 27 of the Water

under secction a3/44 of Water Act, - :
(Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and
Control of Pollution) Act, 1981 and imposing environmental compensation as per order
dated 22.12.2021.

it was inspected on 08.08.2024 by t
2024 titled as Varun Gulati Vs State of Haryan
\it is involved in process of Pre-treatment an

he Joint Team of CPCB and HSPCB in
a & Ors pending before Hob'ble

Whereas, the un
d dyeing having CTO valid upto

reference to OA No.622/
NGT. New Dethi and the w
30.00 2022

Whereas, during inspection following deficiencies have been observed which need to be
cmpliad as per cendition of CTO granted to the said unit:-

1. Average production of unit is 4.2 MT/day which is more than consented value of 8000 no./day or

2 NT/ddy. —r

i is not maintaining data/logbook of fresh waler consumption.

s: as per analysis reporl is as below: -
]

Effluent characleristic
“Prescribed _I_Compli'anccfv.'r.t_norhs

parameter | PETP inlet PETP outiet
| discharge | ||
; norms !
T 78 | 89 57— BOD removal75%, COD |
- IS ] ) | removal-70% which is not \
BOD (mag/l) | 56 ' 14 | 300 possible with the existing
| - e . treatment system installed by the ]
COD (mg/l) | 303 91 1400 unit (i e., without any biological
T _— treatment), and establishes ‘
' TSS (mgll) 50 ] 23 | 1500 dilution in PETP with fresh water. |
\ N T S o Inlet BOD is too much lower \
'il‘“ﬁ:TS—(m-ng)—\ 1092 916 i 2100 | against lypncal_ range of 100 to |
_ . l sCC mg/l, indicating dilution 3 |
: PETP inlet. \

| |
: _I Non-Complying (Dilution)
v

lion value is_guite low w.r.t reportect production & specific effluent
offiuent generation/effluent  discharge Ioéboc;c is not

4. Actual Effluent genera
discharge, which indicates that
properly/correctly maintained.

I e i

5 :r:([; f;\]:qu installed a boiler of 6 lag keal capacity for steam requirement. As per logbook, unit uses

30 MT/day biomass brigueties as @ fuel for boile [ 1 va |
g r against consented value of 2 MT/day.

—
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100 to 500 mg/l, indicating dilution at PE

n is observed at outiey

gainst typical rang®
served al PETP oullet

BOD is too much lower a
nd outlet, dilutio

6. Inlet
inlet. i a
7 As per analysis of samples collected from PET? m!il coOD has been ob
" Approx 75% reduction in BOD and 70% reduction I{ tages
n with freshwater in PETP al different ST

indicating dilutio

Recommendation of the Team:-
Unit shall arrange to calibrate flow meters al PETP: ‘
Unit shall maintain data for froshwater consumption on daily basis.
3 Unit shall not exceed boiler fuel from ils f.‘(.\ﬂ::(m!nrl rapncity
ovision of dilution
thin 15 days as 10 why closure

se & explain Wi

4 Unit shall disnmntlé the pr
(r“-‘rcvenlior

d to show cau U R
o 1 and Control of Poliutinn)

Therefore, you are hereby directe
it uis 33-A Waler

action may not be taken against your ur . . B
1074, proseculion action ungiier scztion 43/44 of water (Prevention and control of Pollution) Act '1.();4
and revocation of consent u/s 27 of the Water (Prevention & Control of pollution) Act, 1874 & u/s 21 (4)
of the Air (Prevention and Control of Pollution) Act, 1981 besides initialion of legal action under the Acts
for non-compliance of the relevant provisions of gpvironmental Acts/Rules/Laws.
deficiencies mentioned above

ou have nothing to say in this regard and 22028 7
sure action against your unit under relevant ACIS/
ant Acts/Rules without giving any further notice

within above mentioned

In case you fail to reply/comply with the
stipulated time perod, it will be presumed that y
status as mentioned above, which will warrant cle
Rules besides initiation of legal action under the relev
ations you are liable to pay the Environmental Comperns2tian in
ISPCB/PLG/2021/2343-2350 datad 22,12 2021 =%

Z

Sonepat Region.
Dated: = P glon

Whereas, for the above said viol
terms of the directions of Board issued letter no. |
S35eIsed-by ite-Board s peT rETOGOIOG Y UG hETTRT

Endst. No. HSPCB/SR/2025/
A copy of the above is forwarded to the Chaiman, HSPCB, Panchkula for information, please

Regd/'rn:::!! Officrr
Sonepal Regon.
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To Dated: 08.02.2025

The Regional OfTicer
Haryana State Pollution Control Board (HSPCB)
Sonipat Region, Sonipat

Subject: Reply to Show Cause Notice No. HSPCB/SR/2025/2650 dated
02.01.2025

Reference: HSPCB Letter No. HSPCB/SR/2025/2650 dated 02.01.2025

Respected Sir,

This is in reference to the Show Cause Notice (SCN) dated 02.01.2025 issued
under Section 33-A, 27, and 43/44 of the Water (Prevention and Control of
Pollution) Act, 1974, and Section 21(4) of the Air (Prevention and Control of

Pollution) Act, 1981. The Notice alleges non-compliance related to production

limits, effluent treatment, water consumption, boiler fuel usage, and dilution at

PETP.

At the outset, we wish to affirm our commitment to full environmental
compliance and adherence to all applicable laws and regulations. We hereby

submit our detailed response for your kind consideration.

1. BACKGROUND OF THE COMPANY
M/s Shivalik Processor is a reputed and responsible industrial unit
engaged in the pre-treatment and dyeing process of textiles. We have
always adhered to sustainable practices and maintained robust

environmental management systems in compliance with the norms

prescribed by the HSPCB.
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Our factlity 1s cquipped with a properly maintained Primary Effluent

Trcatment Plant (PETP), and we operate with statc-of-the-art waste

management and cffluent treatment measures, ensuring that all operations

comply with the prescribed regulatory limits.

2. RESP

ONSE TO SPECIFIC ALLEGATIONS

== LIVWOE TV SFECINIC ALLEGATIONS
Allegation of Exceeding Production Limits

2.1.

Observation in SCN: The unit's average production is reported at

4.2 MT/day, which exceeds the permitted consent limit, of 8000

nos./day.

Response:

1.

1l

The recorded average production of our unit is 4.2 MT/day,
which appears to exceed the consented limit of 2 MT/day.

However, this discrepancy was due to an inadvertent error by

our production team, who mistakenly included ready
material in the production register. In reality, our production
remains within the permitted limit of 2 MT/day, as a
significant portion of the ready material is procured from
external manufacturers.

To prevent such errors in the future, we have provided
thorough training to our team, ensuring that only the actual
dyeing process 1s recorded in the productibn register. The

copy of the Dyeing production details is annexed as

Annexure 1.

2.2. Non-Maintenance of Logbooks for Freshwater Consumption

Observation in SCN: The unit i1s not maintaining data/logbooks
for, freshwater consumption.

Response:
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1. Our unit maintains a comprehensive logbook for freshwalter

consumption, production records, and PETP operations.

il.  The copy of the logbook records 1s encloscd as Annexure-2

for verification.

2.3. Effluent Characteristics and Alleged Dilution
Observation in SCN: Discrepancy in effluent parameters,

including BOD and COD, suggests dilution with freshwater.

Response:
. The observed differences in parameters result from

variations in batch processing and the efficiency of our PETP

treatment process.
1. The BOD reduction of 75% and COD reduction of 70% does

not necessarily indicate dilution, but rather reflects the

effectiveness of our treatment system.
iii.  On the day of the inspection, only washing activities were

being carried out, which involved the use of hydrogen

peroxide, acid, and tumble drying. These specific processes

resulted in lower COD levels.

2.4. Allegation of Low Effluent Generation Relative to Discharge

Observation in SCN: The recorded effluent generation is lower

than expected based on production, indicating possible
discrepancies in record-keeping.

Response:

i, The Effluent generation depends on several factors,

including batch-wise processing, fabric type, and process

variations.
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1. Our Je Dycing machines operate at a liquor ratio of 1:8.
Since not all garments undergo washing, a significant
portion of water loss occurs during the tumble drying
process.

iii.  To improve accuracy in monitoring water usage, we have
calibrated our water meters and trained our operations team

to carefully track water consumption.

2.5.  Allegation of Boiler Fuel Usage Exceeding Permitted Limits
Observation in SCN: The unit has installed a boiler of 6 lakh kcal

capacity using 30 MT/day biomass briquettes against the consented
limit of 2 MT/day.

Response:

. Our boiler operations are directly linked to production and
process requirements. The fuel consumption figures can vary

depending on the calorific value of the biomass briquettes

used.

ii.  Briquettes with lower calorific value burn more fuel to

achieve the same output, leading to variations in daily

consumption. The copy of the record of boiler fuel

monitoring 1s annexed as Annexure-3.

2.6. Flow Meter Calibration and Monitoring Mechanisms

Observation in SCN: The unit needs to calibrate flow meters at
PETP and improve monitoring of water consumption.

Response:

. Our Flow meters at the PETP inlet and' outlet have been

calibrated, and proof of calibration of all flow meters at

PETP inlet 1s enclosed as Annexure-4.
RO
/ O‘\
~/
b
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1l A real-time monitoring system has been implemented to

Cnsurc accurate tracking of water usage.

3. TIMING OF THE NOTICE AND CURRENT COMPLIANCE
STATUS
The inspection in question took place in July/August 2024, whereas the
present notice was received only in January 2025. While we fully
acknowledge the regulatory authority’s right to issue such notices, it is
essential to consider that compliance status evolves over time. Assuming
but not admitting that there were any concerns at the time of inspection,
our unit has since taken proactive steps to rectify any potential issues.
Consequently, the findings of the inspection may no longer be reflective

of the current operational reality.

Furthermore, our unit undergoes annual inspections by the Central

Pollution Control Board (CPCB), in which we have consistently been

found compliant with all environmental norms. These inspections

reaffirm that our ETP functions efficiently, effluent discharge remains

within permissible limits, and no dilution of effluent with freshwater
occurs. The past records of these inspections further validate our

adherence to pollution control measures and negate the allegations raised

in the show cause notice.

Our CTO remains valid and the copy of the latest CTO is annexed hereto

as Annexure-5.

:: Scanned with OKEN Scanner
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The closure of our unit would not only impact our company but also have
far-reaching consequences on the livelihoods of numerous employees
who depend on it. Our workforce comprises individuals from diverse
socio-economic backgrounds, many of whom are the sole breadwinners
for their families. A closure would lead to job losses. financial distress,
and disruption of livelihoods for these workers, affecting their ability to
provide for their families and sustain their daily lives. Additionally, local
suppliers, vendors, and small businesses that rely on our operations would

also face economic hardship. We humbly request that such wider social

and economic implications be considered while evaluating the SCN.

Without prejudice to the submissions made above, we wish to humbly submit

that we have internally conducted our own investigation into the matter. As per
the recommendation stated in the Show Cause Notice, the necessary corrective
measures, if any, have now been implemented. Therefore, there exists no reason

for the closure of our industry or the imposition of any environmental

compensation.
In light of the above, we request the following:

a.  Withdrawal of the SCN as the allegations are based on erroneous

assumptions and lack of procedural compliance.

b.  Consideration of our compliance measures, including water conservation

and cleaner technology adoption.

c.  Provision of a re-inspection opportunity with independent third-party

validation to ensure fairness.

We reiterate our commitment to environmental compliance and look forward to

a fair and just resolution of the matter.




'ﬂwéa‘\

Thanking you.
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. 22

boiler 1

Month |Borwell HsIIDC |Total |Domestic |bed ProductionUse |ETPINLET |ETP OUTLET X
scraper

Sep-24| 912 60| 972 60 50 862 730\ 7ﬂ

Oct-24 860 52| 912 52 40 820 697\ 69i\

Nov-24 867 56| 923 56 32 835 702\ Gﬁg

Dec-24 905 60| 965 60 45 860 734\ 7@\

Jan-25 1004 71| 1075 71 80 924 768\ 752\
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Calibration Certificate:
SHIVALIK PROCESSOR Flowmeter calibration with
standards
Calibration certificate No.: SHIVALIK/FLOW/01 [Page: 1/1

Service Request / Work Order No.: 1

Description identification of instrument to be calibrated

Name:Flowmeter calibration with standards Tag no MAG-110
Sl No.: R5019500 Make: UPC
Model / Type No.: TMAG/MS01 Range: 0-20M3/HR
Sensor: Eye Resolution : Digital
Location: ETP
Applicable specification of instrument to be calibrated: Accuracy .

permissible limit: Accuracy: 0.5
Date ofreceipt of item: 0202.2025 Date of Ca]jbration; 02.02.2025
Calibration valid upto: 02.02.2026 Frequency of calibration: |Accurate
Emiimnm:f:ntal_condition Temperature: |25 degree Celcius
during calibration Humidity:
Details of standard instruments Used:
Name of the N

Sr.No Make/Model Valid up t Report no: /
instrument / ¢ alid up to Certificate no:
Water Flowmeter (1 UPC 02.02.2026 FLOW/01/cAL
Basis of calibration: Flow comparision With standards
Applied Procedure no - XXXX2344644
As found As left
Reading by Reading by Reading by
Ioput | Reference Flow meter l;:'f:h‘ be’ Flow meter m’: ;1;' Error
in% | standard under standard flow under g (M3/h) Error in %
flow meter | calibration /h calibration o/ h)
(M3/h) (M/h) meter MC/B) | /)
25 1.01 1300.00 1.01 1200.00 1.00 - 0.00
50 4.08 1600.00 4.08 1600.00 4.08 - 0.00

Calibrated by

Checked & approved by

" KRISHMK AT ¢

HAVDHARy

Name: [flshoell joo—= —

AV

Signature; / {,/ {/)(

Signature: [—<

Date: M 7/ ’ 2025/

ez
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—— HARYANA STATE POLLUTION CONTROL oft_
S BOARD Bl Jg
W@P.é[f Star Complex, Opp. General Hospital, Delhi Road, «-—————
- Sonepat Ph. 0130-2236119(0) Email:-
hspcbrosr@gmail.com

E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 313101724SONCT072194389 Dated:18/08/2024

To.
M/s :SHIVALIK PROCESSOR
PLOT NO 416 HSIIDC BARHI SONEPAT

Subject: Grant of consent to operate to M/s SHIVALIK PROCESSOR.

Please refer to your application no. 72194389 received on dated 2024-07-15 in
regional office Sonipat. With reference to your above application for consent to operate,M/s
SHIVALIK PROCESSOR is here by granted consent as per following specification/Terms and
conditions.

IsRTETT

46

Consent Under BOTH , it
Period of consent 01/10/2024 - 30/09/2029 © it “i i
Industry Type Yarn / Textile processing i_x;ygi_lving any effluent/emission generating
processes including bleaching, dyeing, printing and colouring
Category RED '
Investment(In Lakh) 188.0
Total Land Area(Sq.| 1012.0
meter)
Total Builtup Area(Sq.| 800.0
meter)
Quantity of effluent <~
1. Trade 50.0 KL/Day
2. Domestic 1.0 KL/Day
Number of outlets 2.0
Mode of discharge
1. Domestic Into HSIIDC sewer leading to CETP
2. Trade Into HSIIDC sewer after treatment leading to CETP
Domestic Effluent Parameters
1.NA
Trade Effluent Parameters
1. BOD 500 mg/l
2. COD 1400 mg/1
3. TSS 1500 mg/1
4. pH 6.0-9.0
-w_&L 15 mg/1
(6. Colour 150 P.C.U. (Platinum Cobalt Units)
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7. Total Dissolved 2100 mg/1
Solids, Inorganic (TDS)

8. Sulphide (as S) 2 mg/l

9. Sodium Absorption |26 mg/I
Ratio (SAR)

10. AmmoniculSOmg/l
Nitrogen (as N)

11. I’henolic].O
Compounds (as

C6H50H)

12. Total Chromium as|2.9 mg/|
(Ch)

Number of stacks 1
 Height of stack

1. Stack attached to|30 meters
TFH

Emission parameters

\_LJJJ\JJ_J..

1. SPM 80 mg/m3
2. NOX 50 mg/m3
3. SOX 50 mg/m3
Product Details

1. DYEING OF 8000 Cases/day
FABRIC (Sq. meters)

Capacity of boiler

1. TFH 600000 Kcalores/hr
Type of Furnace

1. NA

T of Fuel

1. Biomass 2.0 Ton/day

Raw Material Details

Acetic Acid 3 Kg/Day

SOAP FOR WASHING |5 Kg/Day

FABRIC 8000 Sqr/mtr
CAUSTIC SODA 6 Kg/Day
COMMON SALT 6 Kg/Day

HY DR O G E N|3KgDay 1
PEROXIDE

Regional Officer, Sonipat
Haryana State Pollution Control Board.

Terms and conditions

. oy d in the premises.
1. The applicants shall maintain good house keeping both within factory z:l wl:ble plc))llutants
All hose pipelines values, storage tanks etc. shall be. leak proof. In plant allo
levels, if specified by State Board should be met strictly.




applicant/company shall be liable for@?&@l action against hin.1 as per provision oﬁ(gc
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent sh

alongwith the consent application.
5. If due to any technological improvement or otherwisc this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shal] comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensyre that various characteristics of’ the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time

90 days before the date

all be paid by the applicant

quantity, quality of the effluent, mode of discharge, treatment facilities etc,

-I 1. The (_)fﬁcer/oﬂicial o.f the Board shall reserve the right to access for the inspection of the

14. If the industry faj|s
to adhere to any of the condit 1

ons of this cons
consent to operate g0 granted sha]| automatically lapse 8 opente °rder"»the

15. If the industry j
' Sy 1s closed tem orari i :
issiodiEe ot zn“ ly at its own, they sha]] Inform the Board and obtain

Is of new i

Water Author: 52 €W Industries shoy]q get clearance
nagement) Authl;tr}i, AV H 728 Water Resources (Conservation
ty (HWRA) or scientiﬁc develonmeans e . 3
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18. The industrial/non industrial sector projects shall develop green be.lt. (as apphcab'le) m Its ]
premises including periphery, entry and exit, as per notifications/conditions o.f EC/dlreCtl-Ol:;
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, min ]
grinding units, screening plants and brick kilns etc., the unit shall devel.op ade-quat.e green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of

MOEF/CPCB/SPCB/NGT/ any court of law. ' o )
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including

the storage site, if it is at different place) from the nearest public road for transportation of raw

material/final product.
Specific Conditions :

1. That product/ DYEING OF FABRIC will not be more than 8000 Sqm per day. 2. That unit
will not discharge trade effluent more than 50.0 KL/day. 3. That unit will run ETP/APCM
regularly and effectively & maintained log books properly. 4. That unit will keep all the
parameters within the prescribed limits and shall comply with all the Norms and Rules. 5. That
unit will provide inter locking arrangement of DG set with ETP/APCM to ensure regular and
effective running of pollution control devices, 6. That unit will not discharge any untreated
effluent inside and outside jts premises. 7. That unit will not add any polluting process/

machinery and also not to add any process which increases the

creases the water pollution load. 8. That
unit will comply with all the provisions of Hazardous Waste Rules. 9. That unit will comply

the emissions standards laid down for boilers/TFH by, CAQM/CPCB/Hon’ble Courts. 10. That
CTO so granted shall become invalid in case of violatf_q;_c;f any of the above / any law of the
land. 11. That unit will modify/upgrade its ETP, if inlet parameters of HSIIDC CETP will
revise in future. 12. That unit will install Electromagnetic flow meter on all the sources of Raw
water and on the inlet & final outlet of the ETP and maintained the logbook of the same. 13,

respect of any violation made by unit in past & CTO wil] be deemed revoked & further action
will be taken as per law if any violation observed at any stage.

Regional Officer, Sonipat
Haryana State Pollution Control Board.
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~ VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELH|
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ... APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL to whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAYV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019).
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, é Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batra@satramdass.com

(hereinafter called the advocate/s) to be my/our Advocate in the above nofed case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
fo exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and fo sign the power of attorney on our behalf.

And |/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his subsfitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And |/We undertake that |/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree nof o hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settied
is only for the above case and above Court. I/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this 19thday of....Feb., 2025
Accepted. identified and cerfified subjected to the terms of the fees.

N
% Armodes-
[SIDDHARTH BATRA] [ARCHNA YADAV] Client

. i Lz 73 -
[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL] ﬂﬂ*
Advocates . m{

PARTNER
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: Vijay Kumar <vijay.kumar@satramdass.com>
SATRAM DASS B & CO.
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 34, 70, 79, 84,
95 & 98 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Thu, May 29, 2025 at 4:21 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Rhythm Katyal <rhythm.katyal@satramdass.com>, Chinmay
Dubey <chinmay.dubey@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>

E Paperbook-NGT Reply-R79 Paras Tubetech
Pvt Redacted.pdf

E Paperbook-NGT REPLY-R95 Sumit
Enterprises_Redacted.pdf

E Paperbook-NGT Reply-R98 Season
Farm_Redacted.pdf

E Paperbook-NGT REPLY-R84 DESIGN O
CREATION.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 34, 70, 79, 84, 95 & 98 in O.A. No. 622/2024 titled
as 'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information
included in this message and any attachments is prohibited. If you have received this communication in error, please
notify us by reply e-mail and immediately and permanently delete this message and any attachments. Thank you."

2 attachments

E Paperbook-NGT Reply-R34 Shivalik Processor.pdf
12795K

ﬂ Paperbook-NGT Reply-R70 Denim Touch.pdf
11036K


https://drive.google.com/file/d/1ymMm5FeUgLKtu9Cg_YVMkoaW0wIq00TN/view?usp=drive_web
https://drive.google.com/file/d/1jY9mjPNe8HeBXZzgS_DTeDDbmdh0DWPZ/view?usp=drive_web
https://drive.google.com/file/d/1x4sp5RLVPSJr8KXWy62cVIGpI9tLHCuF/view?usp=drive_web
https://drive.google.com/file/d/1zd2jFLHDPX0uoi2LuP-YoqHVG59jIRLG/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1971baad8d7b2f09&attid=0.1&disp=attd&realattid=f_mb995bo80&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1971baad8d7b2f09&attid=0.1&disp=attd&realattid=f_mb995bo80&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1971baad8d7b2f09&attid=0.2&disp=attd&realattid=f_mb995knr1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1971baad8d7b2f09&attid=0.2&disp=attd&realattid=f_mb995knr1&safe=1&zw
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